
RATIFIED MINUTES OF MEETING No.03/17 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 10.05.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed at the end of the Minutes, in running serial orders. The concemed firm
may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC
decisions, has also been attached in the end. This may also be referred to by the concerned firm and may
be responded accordingly.

(iiD It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,
FTDO' DES-I Section. Their email addresses are: darshan.sinsh@nic.in &
haradhan.das@nic.in/ElTCgIt@.nic.in. All firms are also requested to mail/send their present
valid email addresses so that correspondences can be made through email only.

The meeting No. 03/17 of the Norms Committee (NC-I) for the licensing year 2016-2017 was held
on 10.05.2016 under the Chairmanship of Sh. Darshan Singh, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2015-2020 / Handbook of Procedure Volume-I. The following Members of the Committee
were present in the meeting: -

SI.No. Name of the representatives &
their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.  Kanwa‖ nder Singh  Sodhi′

Asstt.Dir.(MeCh)

736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFT′ U.B.

Case No.:44/10/80-ALC2/2013

1HQ File

101/80/050/00199/AM14/

Paty Name:BOTIL OIL
T00LSINDIA PVT
LTD(FORMERLY BAKER OIL

IRLA File

105/23/040/00113/AM14/

‐Meet No/Date:3/80-

IALC2/2016
110.05.2016

1Lic.No/Date:0510358721

104.07.2013

iStatus:         |

IDeferred    l

lDefer      l
lDate121.06.2016 1

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized
rofficer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said
'goods are required for petroleum operations vide letter dated20.06.2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural ,

iGas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference i; ihi; l

rregards has been made to TRU, Department of Revenue. Reply is awaited. Case is deferred to2l .06.2016.
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the individual cases of the apenda of this meetins senerated thr
online system qf NIC. The decisions taken thereon are as under:-



Case No.:50/15/80¨ ALC2/2013 Paty Name:TERACOM
LIMITED

HQ Flle

:01/80/050/00306/AM14/

IDecision:The Committee

Ol.12.201 5 for exalnination

RLA File

:05/24/040/00199/AM14/

Me菰 而 面 薦

1朧鰍∵
|百蒸而元轟 lo364316

103.09.2013

lstatus: I
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sent to DEIT on inoted that the firm's reply dated 20J12015 has been
and comments. Case is deferred to21.06.2016.

iCase No.:15/19/80¨ ALC2/2013

朧応蕊1蔦戸
~

IPa‖りName:NETAFIM
IRRIGATION INDIA
IPVT.LTD.

RLA File

:34/24/040/00097/AM14/

IMeet No/Date:3/80-

lALC2/2016
110.05.2016

1Lic.No/Date:3410038311

:22.102013

iDecision: The committee noted that firm's application has been sent to C&PC on 09.12.2014 for
rcomments. Sixth reminder was issued to C&PC on 13.02.2015. D.O letter from Chairman (NC-l) has

been issued to JS, C&PC on 23.07 .201 5 followed by another D.O on 29.12.2015 to expedite comments.

:Case is deferred to 21 .06.2016.

Case No。 :8/19/80¨ ALC2/2013 Party Name:BOTIL 01L
T00LSINDlA PVT

Mcet No/Date:3/80-

ALC2/2016
Status:
Deferred

1臨
LTD(FORMERLY BAKER OIL 110.05.2016
‐RLA File Lic.No/Date:0510370619 1Defer

:01/80/050/00380/AM 14l :0512310401003 l0/AM l4l 08.1 1.2013 Date2t .06.2016

Decision: Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
rauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect

.that the said goods are required for petroleum operations vide letter dated 20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural

Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
iregards has been made to TRU, Department of Revenue. Reply is awaited. Case is deferred to21.06.2016.

iCase No.:13/19/80-ALC2/2013

1HQ File
101/80/050/00385/AM14/

Paty Name:STERICAT
IGUTSTRINGS PVT.LTD.

‐RLA File

105/24/040/00249/AM14/

Mcet No/Date:3/80‐

ALC2/2016
10.05.2016

Status:
Deferred

15

Decision : The commiflee noted that the firm's reply dated 14.05.2.014 has been sent to C & PC on

17.06.2014 followed by reminders dated 13.08.2014, 03.11.2014 and 09.01.2015 for comments. D.O
letter from Chairman (NC-l) has been issued to JS, C&PC on23.07.2015 followed by another D.O on

29.12.2015 to expedite comments. However, as per request of C&PC, firm's application was again
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HQ File RLA File Lic.No/Date:0510373033 Defer
r:01/80/050/00417lAMl4l :052310401003641AM141 :10.12.2013 Date:21 .06.2016

Decision: The committee noted that the representative of the firm attended the meeting on 17.03.2015
and explained their case. The basic issue of their case is they are irnporting Trucks in semi knocked
down condition and after fixing some imported components on it they are exporting the same. However,

\%-
HARADHAN DAS

Foreign Trade Development Officer
Direclorate General of Foreign Trade

Department of Commerce
Udyos Bhawan, New Delhi



as per Para 4.1.3.1 of FTP "an Advance Authorization is issued to allow duty free import of inputs,
which physically incorporated in export product (making normal allowance for wastage)."
,Therefore, Committee decided to refer this case to Policy Division for their comments on whether such,
rcases can be allowed under the Advance Authorization Scheme. Accordingly, Policy -lV Section has
,been requested to offer their comments on the issue vide ID Note dated 31.03.2015 followed by
,reminder dated 13.08.2015 and 06.11.2015 and29.02.2016. The Committee decided to remind PC-IV
again to send their comments. Case is deferred 21.06.2016.

:HQ Fllc

71:01/80/050/00362/AM15/

HQ File

18:01/80/050/00364/AM15/

1  蕊百

|

ЮI器島掲50Ю0363ハMly

RLA File

:07/24/040/00051/AM15/

IRLA Filc

107/24/040/00050/AM15/

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also
requested for copy of amended licence from the firm along with separate covering letter for each licence
for examination and comments. Case is deferred to 21.06.2016.

ド
ase N∝ 4И 4/80‐ALC22014 PttNamα  BEMLЫMTED,

|          1惜 r鰍∵|
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Status:
Deferred

ILic.No/Date:0710104231  1Defer       l
120.05.2014         1Date:21.06.20161

1漱d
:Lic.No/Datei0710104233 1Dcfer      l

120.05.2014             :Date:21.06.20161

ALC2/2016
10.05.2016

Lic.No/Datc:0710105280 :Defer
20.06.2014         :Date:21.06.2016

lStatus:
Deferred~    B脂
ちlml
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, lDecision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
' '07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also

requested for copy of amended licence from the firm along with separate covering letter for each licence
for examination and comments. Case is defened to 21.06.2016.

Status:
Deferred

1

IRLA File
:07/24/040/00084/AM15/

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also
requested for copy of amended licence from the firm along with separate covering letter for each licence
for examination and comments.
Case is deferred to 21.06.2016.

LIM耐
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危刷:OЮ0079/AM15/

10.05.2016

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also
requested for copy of amended licence from the firm along with separate covering lefter for each
'licence for examination and comments. case is deferred to 2r.06.2016.
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Case No.:45/14/80-ALC2/2014 BEML LIMITED, iMeet No/Date:3/80-
IALC2/20t6
il o.os.2o 16

IHQ File

i:01/80/050/00366/AM15/

RLA Filc

:07/24/040/00103/AM15/

ILic.No/Datc:0710105283

120.06.2014

lStatus:
lDeferred
I

i

Ef*
lDate:21.06.2016

IP霞

りName:

Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated

07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also

requested for copy of amended licence from the firm along with separate covering letter for each

licence for examination and comments. Case is deferred to 21.06.2016.

ICase No。 :14/17/80-ALC2/2014

1HQ File

101/80/050/00386/AM15/

Paty Namei BOTIL OIL
T00LSINDIA PVT

IMeet No/Date:3/80-
IALC2/2016

,Status: i

.Deferred
LTD(FORMERLY BAKER OIL 110.05.2016

RLA F‖ e

:05/23/040/00234/AM15/ 1蹴鼎
α∞Ю卿23鮨ちlЮa畑 61

レrDecision: Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly,

lauthorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect ,

,that the said goods are required for petroleum operations vide letter dated20.06.2014.

In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural■■■し■■■0し
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Gas has not bccn fumished by the flinl in r/o the above mcntioned Advance Authorizationo Rcference in this
reoaras haヽ heen made lo TRII Denarrmen1 0f Revenlle Renlv is awaited_ Case is defelTed to 21.06.2016.lrCgards has been madc to TRU,Department of Rcvcnue.Reply is awaited.Case is deferrcd to 21.06.2016.    :
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Parり Name:APAR
1lNDUSTRIES LIMITED

~剛

『
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IHQ File:01/80/050/00209/AM16/‐ RLA Flle

103/81/040/00460/AM15/

,Decision: The Committee noted that the RA has confirmed that the above mentioned AA has been

issued to the firm on fixed norrns basis (B-233) as claimed by the firm and decided to close the case.

RA may take, further necessary action accordingly.

‐Case No.:1/8/80¨ ALC2/2015
~語

轟覇饉甲「 可
顕存
面直~酵蕗
~

|

画
:01/80/050/00107/AM16/

l4 Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO

No.3/ I 5512015-TSW (B) dated 23 .03 .2016) letter sent to them on I 9.04.20 I 6 and decided to send final
rreminder to the firm to expedite reply failing which the case will be rejected without further notice with ,

ldirection to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to 21.06.2016.
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| |:01/80/050/00108/AM16/    i:03/95/040/01053/AM15/    り3.03.2015        1Date21.06.20161

._Decisio"t 
ifr" Committee noted that the firm has not replieJ to the deficiency (raised by DHI vide UO,
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No.3/1 5512015-TSW (B) dated 23.03.2016) letter sent to them on 19.04.2016 and decided to send final
reminder to the firm to expedite reply failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EoDC.

Case is deferred to 21.06.2016.

1    藤
HQ File RLA File Lic.No/Date:03 10794g08 Defer
:01/80/050/00109lAMl6l :03l95l040l0l}52lAVlsl 23.03.2015 D ate:2t.06.2016

l6 Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
, No.3/15512015-TSW (B) dated 23.03.2016) letter sent to them on 19.04.2016 and decided to send final

'reminder to the firm to expedite reply failing which the case will be rejected without further notice with
direction to the firm to pay applicable custom duty with interest for EODC.

Case is deferred to 2l .06.2016.

|

HQ File :01/80/050/00182/AM16/RLA File

134/24/040/00007/AM16/

Status:
Deferred

甑漱語断面面戸

「

~~
17

191HQ File
:01/80/050/00183/AM16/

IRLA File

105/24/040/00003/AM16/

‐Lic.No/Datc:0510393960

124.04.2015

IMeet No/Date:3/80‐
‐ALC2/2016

Status:
Approved

~師~
~臨
蕊

sent to C&PC on

Decision:The COmmittee decided to ratltt the nOrms based on the written rccommendation ofMSME

vide ID Note No.TL-13024/13/2016-MMM&A― DCMSME dated 10.05.2016(copy tO be sent to the
f1111l and RA).

RA may take further necessary action accordingly.

|  ICase No。 :18/4/80‐ ALC2/2015  Pa“y Name:BRIJBASI HI    IMCCt No/Date:3/80‐      status:      |
|                   ITECH UDYOG LTD.      IALC2/2016         1Deferred    l

110.052016         1         1
HQ File              ‐RLA File              Lic.No/Date:0510393921 1Defer      ‐
:01/80/050/00089/AM16/    :05/23/040/00601/AM15/    23.04.2015         Date:21.06.20161
18                                    _          _                                 |
| IDecision:The cOmmitee nOted that MSME representat市 e present in the meeting has informed thatl
‐
  the flrm is importing Chassis in semi knocked down condition from abroad which is similar to that of

M/s Globe Hi-Fab whose case has been referred to PC-IV Section to confirm whether such imports are
admissible as per Foreign Trade Policy and accordingly reminder to PC-IV has been sent on 29.02.2016
for comments. Case is deferred to 21.06.2016.

Case No。 :77/8/80‐ ALC2/2015  Parり Name:MOTHERSON   IMeet No/Date:3/80-
ISUMISYSTEMS LTD,      ‐ALC2/2016

110.05.2016

Decision: The committee noted that the firm's reply dated 15.01.2016 has been
10.02.2016 for comments. Case is deferred to 21.06.2016.

Paty Name:ZENITH

IPRECISION PVT LTD.,
Status:
Deferred

HARttDAS
Fσdgn■ade De繕躙t∬胤DirectOrate Gene廣

Department of COmmerce
UdyOg Bhawan,New De:hi
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lCase No.:78/8/80- ALC2t2}ls
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I lcomments on 27.01 .2016. Case is deferred to21.06.2016.

Deferred
Meet No/Date:3/80-

IALC2/2016
10.05.2016
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ICase No.:35/8/80‐ ALC2/2015  Party Name:ECOCAT INDIA  Meet No/Date:3/80-
PVT.LTD              ALC2/2016 ｄ一ｍ̈

221器島児5υOm4νAMlα
IRLA File

105/23/040/00038/AM16/

Decision: The Committee noted that the firm's reply dated
,comments on 14.03.2016. Case is deferred to21.06.2016.

09.03.2016 has been sent to MSヽ 4E for

10.05.2016

ILic.No/Date:0510394364

127.05.2015 B鳶ち1.06.2016

』

1 lDecision: The Committee noted that the firm's application and reply dated 07 .12.2015 has been sent to i

, ittlSfrlp on 19.01.2016 for comments. Firm's reply was again sent to MSME on 18.02.2016 for
, iexamination and comments as requested by them. Case is deferred to 21.06.2016.
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Lic.No/Date:0510394420 1Defer
|:05/23/040/00070/AM16/ 103.06.2015

,Decision: The committee noted that the firm has not furnished documentary evidence in support of

靡 :irli」:111:ユ IIttξ帯ぶよ掲L厳ぷ lL「1品よ麒」I「 i言6:ドItti品∬ふfl」胤Xじ詰
118.04.2016 by DGFT and decided to send inal reminder to furnish the requisite informationl118.04.2016 by DGFT and decided to send rlnal reminder to furnish the requisite informationl
immediately failing which the case will be reieCted without further notice with direction to the
'firm to pay applicable custom duty with interest for EODC.
,Case is deferred to 21 .06.2016.

251CaseNo.:11/11ノ

80‐ALC2/2015

1厨薦薦覇蕊Iふ蔦i」
~~

,ffiffioo,
Foreiqn Trade Development Officer

Direciorate General of Foreign Trade

Deoartment of Commerce
UdYog Bhawan, New Delhi

田蔦蕊高蔦liα  膿ち鵬OЮ005VAm:戸
~囲
醐汗05Ю394381 1.06.2016

IHQ青16~~~~~~…
|:01/80/050/00127/AM16/

Namei SARTORIUS No/Date:3/80-

INDIA PVT LTD
10.05.2016

8鮨ち1.06.2016
RLA File                Lic.No/Date:0710108304
107/24/040/00050/AM16/       103.06.2015



Decision: The Committee noted that DIPP vide IDNo.l2l37l20l6-TSW25 dated 10.05.2016 has

traised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 16.03.20L6 has been perused which is

not complete and they may be asked to submit the following information:

1. lnformation in respect of ltem at Sl. No. 11 of Standard Deficiency Format in respect of import
, items from Sl. No. 82 to 86 & 94 to 96.| 2. For net weight of components to be manufactured from import item at Sl. No. 96, details of
, components with net weights thereof may be indicated.

ICasc is defclTed to 21.06.2016.

I FaseNQttl1/80-ALC22m5 1器柵ЪL乱颯  1造釧胃“3慇0~ 総led  l
l  l                     lPRIVATE LIMITED        10.05.2016          1

1 1責OFiお          RLA riiぎ
~     一 二i3:ヽ 6′5itebbibウ 964i` 15も fef~~‐

1  101/80/050/00214/AM16/       :03/95/040/00086/AM16/       04.06.2015               Date12 1.06.2016
.261

1 1Decision:The Committee nOtcd that thc flrm has nOt replied tO the deflcicncy(raised by DHI)letter

l  sent to them on 22.12.2015 and flnal reminder On 20.01.2016.The Conllnittee further noted that thel

l :Я rm has sought time up to Ap● l,2016宙 de email dated 12.02.2016 to fumish reply and decided tol

l ia110W time to submit reply.

| ICase is deferred t0 21.06.2016.

l  iCase No.:56/8/80-ALC2/2015  Patty Name:TERUMO      Meet No/Date:3/80¨      status:
|  I                     PENPOL LIMITED         ALC2/2016          Deferred
i  l                            l                            110.052016              1

17器 航 5υO創 6νAMα  性 ち棚 OЮ00mハ、  
Ⅲ NυDttα 5引 Om8506 petr  l

燿16/       119.06.2015              1Date:21.06.2016‐

|  IDecision:The COmrnittee noted that the flrm's application has becn sent to C&PC on 28.09.20151

‐  foHowed by renlinder on 29.10.2015 and 08.12.2015 for cominents and decided to await conllnents
l lfrom c&Pc.Casc is defcrrcd to 21.06.2016.

ICase No.:62/8ノ 80‐ALC2/2015

1HQ File

:01/80/050/00168/AM16/

Par″ Name:POLY MEDICURE IMeet No/Date:3/80-
LTD.                IALC2/2016

10.05.2016

RLA File

:05/24/040/00131/AM16/

Status:
Deferred

Lic.No/Date:0510394667  Defer
23.06.2015 Date:21.06.2016

128

,Decision: The Committee noted thatthe firm's application has been sent to C&PC on20.07.2015 for
,comments followed by reminder on 02.11.2015 and 18.12.2015 to expedite comments. Firm's
,application was again sent to C&PC for comments on 08.03.2016 as requested by them.
Case is deferred to 21 .06.2016.
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for comments on 08.03.2016 as requested by them.
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卜露蘇慕二鸞勲|      |pplication has been sentto DRDO on 26。 10.2015 forl

, ,comments and DRDO has forwarded it to the D/o Expenditure, M/o Finance for comments and decided
r tto remind DRDO & D/o Expenditure to expedite comments.

Cale is defered to21.06.2016.

|  ICase No.:29/17ノ 80‐ALC2/2015 1Paty Name:AUROLAB     Mcet No/Date:3/80-     Status:     |
ALC2/2016          ‐Deferred    l
110.05.2016              1              1

1 HQFile          RLA File         lLiti｀ 6′b`18t5i06447ス  befel    l
1   101/80/050/00333/AM16/      135/24/040/00016/AM16/       116.07.2015              1Date:21.06.2016.

31 Decision:The Committee noted that C&PC vide OM No.46011/140/2015-PC-1l dated 06.04.2016 has

l prOVided comments.However,NC deliberated on h and decidcd tO scck clariflcation from the C&PC as
to why recommendation has been made in Kgs while both import and export items in AA are in Nos. It i

is also decided by NC to send the application of the firm to MSME (Chemical Division) for I

examinadon and comments.
l case is deferred to 21.06.2016.
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1
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not replLd to the deiciency(raiSed by MSME in thel

,firm's application vide UO No.30 ( l89yl5-ME dated I 5.12.2015) letter sent to them on 19.04.2016 and
rdecided to send final reminder to the firm to expedite reply failing which the case will be rejected:
without further notice with direction to the firm to pay applicable custom duty with interest for EODC.

ICase is deferred to 21.06.2016.

comments followed by reminder
application was again sent to C&PC
Case is deferred to21.06.2016.

「
IICaSeNo.:34/17ノ

80‐ALC2/2015 PaJり Name:NETAFIM
IRRIGAT10N INDIA
PVT.LTD.

IMcet No/Date:3/80-

110.05.2016

IALC2/2016
Status:
Deferred

,offiffi;o,
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

416/     04.08.2015         1Date:21.06.20161|  :01/80/050/00337/AM16/    :34/24/040/00095/Al Ⅵ16/   Ю4.08.2015   __… P空′1:"119191,  I¨ ……_´ _ _ …… ^‐     ―――-                               1

1橘お獄 を肌 駕 庶 i脳現胤 服 駆 lК
メy dttd卿 .狙 6 hs“

… “
bC&PC m

ls defelTed to 21.06.2016.                        .

」



IHQ File              lRLA Filc              Lic.No/Datci3410041425 1Defer
:01/80/050/00338/AM16/       :34/24/040/00113/AM16/       04.08 2015              Date:21.06.2016

Decision: Thc COnllllittee nOted that the filin's reply datcd 25.01.2016 has been sent to C&PC on

16.02.201 6 for cxalnination and cOlllincnts.Case is deferred to 21.06.2016.

~翻
F∬

iCase No.:35/17/80-ALC2/2015 1Paty Name:NETAFIM

IRRIGATION INDIA
PVT.LTD

Status:
Deferred

35 1HQ File

l l:01/80/050/00339/AM16/
IRLA File

i:34/24/040/00314/AM15/
||〕 :ill:ち  1 .06.20 16 1

, rDecision: The Committee noted that the firm's reply dated 25.01.2016 has been sent to
', .16.02.2016 for examination and comments. case is deferred to 21.06.2016.

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIpp) letter
sent to them on 22.12.2015 and final reminder on 20.01 .2016. The Committee further noted that the
firm has sought time to furnish reply and decided to allow time to submit reply.
;Case is deferred to21.06.2016.

源詰C&

137
1

Decision: The Committee noted that DIPP vide IDNo.12137l2Ot6-TSW37 dated 10.05.2016 has
raised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

Reply submitted by the firm vide their letter dated 23.02.2076 has been perused which is not
complete and they may be asked to submit the following information::

1. Engineering drawing of "S.S. Cable Guard" as the sketch submitted by the firm is not
legible and it also does not indicate all the dimensions of the item.

2. lnformation in respect of Sl. No. L7 & 72 of Standard Deficiency Format, export product
wise.

3. Justification for claiming wastage of 4% duringfinishing.

is deferred to 21.06.2016.

「

雨T赫正面菰

1下需悪罵IttII~~~

|(INDIA)LTD.,

IRLA File

l:56/24/040/00024/AM16/
ILic.No/Date:5610004662  1Defcr
21.08.2015         1Date:21.06.20161

ALC2/2016
10.05.2016

Status:
Deferred

IMect No/Date:3/80-

lALC2/2016
110.05.2016

1而No/D:■16勇両百蔓受わI‐
~IDefer   ~~|

Date:2106.2016

iCaSe

わ8      赫

Status:
Deferred

| |:01/80/050/00436/AM16/ :05/23/040/00232/AM16/ .01.09.2015
I r- -- -___ I

I lDecision: The Committee noted that hard copy of the application of the firm and online aata forthei
I lcase from the RA has not been received and decided g:::l-UTg"r t9_El,_gg! llt" ::91 ,:l:_l

e H4*ffiL-oAP^-- 
Foreign Trade Development O1ficer

Directorate General of Foreign Trade

DePartment of Comm-erce.
Udiog Bhawan' New Delhi



」

「平TT
ぅハIHQ File              lltt F19^^_´ … …_´ .

Mcet No/Datei3/80-

ALC2/2016
■0.05.2016

dated 22.01.2016 has been sent to C`し PC on

391器航5υ0037υAMlα  職郷::υ00264ハMlα
l lbtciき

iぶI:十五8ともふ語11ともIふi`五 11農 tht il詰 ;:~Lli,
10.02.2016 for examination and comments.

, CaSe iS deferred to 21.06.2016.

「F―敵百/2015平需蘊語「
~隔
F而
~胃

「
¬

LLA File               Lic.No/Datei03 10798673  Defer
・
Qtte    13つ

″餌υ∞

“

νAM附  04"2∝ 5   0江 αtt Ю6劉α1 101/80/050/00435/AM16/    :(
,HQ File RLA File Lic.No/Date:0310798613 Defer

:O VSOIOSOIO O435lAM16l :03l94l040l0044llAMll'l 04.09.2015 'Date.2l.06-2016'

40 Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO

,No.3(25)/16-TSW (B) dated 08.03.2016 in the firm's application) letter sent to them on 19.04.2016'

through email and decided to send final reminder to the firm to furnish reply failing which the case will

be rej-ected without further notice with direction to them to pay applicable custom duty with interest for

EODC.
‐Case is deferred to 21.06.2016.

Paty Name:GEE PEE
ELECTROSPARK PVT.LTD

Meet No/Date:3/80-

ALC2/2016
■0.05.2016

11HQ Filc
l:01/80/050/00345/AM16/

ion: The Committee noted that the firm's application
。Case is defered to 21.06.2016.

tatus:

,eferred

No.:62/17/80‐ALC2/2015

rDecision: The Committee noted that the firm's reply dated 09.02.2016 has been sent to C&PC
ir, ^. .^1 z c^- ^-,^*:-^+:^- ^-,{ ^^-manfc /-aca ic rlpfercd fa)1 fi6)O16
114.02.2016 for exammation and comments.Case ζ detrred to 21.06.2016.

諄鮮
酬∈

魃
両 面 ご

…

∬:::
HARADH

駆
譜静鸞蒼鴇邸:鵬

10

of application along with online data of the application for consideration of the case.

iCase is deferred to 21.06.2016.

i-- lA;; No.,ilzjlag- ALC2t2;ts parry Name: KINECo KAMAN ivteeiNoroat.,jlao- lstatus:

I I 
]COMPOSITES.INDIA PVT ALC2I2O16 iDCfCTTCd

lt :i"',l|l.:r7rooo6r73 Derer42 HQ File RLA File
:01/80/050/00415/AMl6 t :17t24to4olooo44lAMl6l . 108.09.2015 Da1€..21 06.2016,

:.Decision:TheCommitteenotedthatthefirm,sapplicationhasbeenSenttoDHIonl1'02.20l6for
lexamination and comments. Case is deferred to21.06.2016.

|



…
師
…

iuqrne |nrAErc-..- ffilDef.,
l:01/80/0s0/003e8/AMl6/ l:s6/24t040t00027/AMt6/ j18.0e.2015 loiti:.t.oa.zorc
D..t.i"*Jh".""i;itt". r.t.d *r"t fiffiiit h*-b.* r..eir.d *d i;
being sentto DIPP fOr examination&cOmments.Casc is defcrred t0 21.06.2016.

…百  町
蕉蔦葛「
~~~蒻

爾愛籠雷蒟西而61029 「
~~二~

F5           慧高   ♯
21.01.2016,03.02.2016 and final reminder on 18.04.2016, respectively asking them to furnish ANF4A
.and Appendix I I along with the application and decided to reject the case with direction to the lirm
Ito pay applicable custom duty with interest for EODC.
'RA may take further necessary action accordingly.

B誌ち1“洲61
sent to C&PC

sent to C&PC on

| IЮ 1/80/050/00364/AM16/   1:0524/040/00300/AM16/   レ4.09.2015 ~:

reply dated 09.12.2015 has been sent tO c&PC onl

6.2016.                                     |

iStatus:

Deferred

Dcfer

Date:21.062016

11

44

1面

高 鋼 面 蘭え漏

1

LTD.,

Name:SHAKTIPUMPS

No.:58/17/80‐ALC2ノ2015 Name:POLY MEDICURE
TD.

10.05.2016

IRLA File

105/24/040/00287/AM16/



掛算   聖三菱 |

:llE.vl/ov/vJv/vva4o/nrvr I --__ I I

:0523rc40rc0282/Aut6t _*]9s:,3:I:___ -l -- -.-,1
,ision: The Committee decided to ratifu the norms based upon the written recommendation of DHI I

I

ID No. nil dated 10.05.2016 (copy to be sent to the firm and RA)' 
i

i

may take further necessary action accordingly - - -- l

ion:The Committee decided to ratitt the nOrlns based upon the written recommendation of DHI

idcID No.nil dated 10.05.2016(copy tO be sentto the f1111l and RA).

the im and RA).         |
|

|

12

,

I lDecision: The committee noted that tn" rt.r;t reply dated 09j22015 has been sent to c&PC on

I lro.rz.zol5 for comments. Case is deferred tozl'06'2016'

No。 125/20/80-ALC2/2015 Parry Name: KAMAR No/Datei3/80-

PVT LTD,

IHQ File
101/80/050/00402/AM16/

冊獄綴繕ぎ鱗l謝譜騨墨i柵i鷹椰鮮繋●   ″           ___11^^Ll^ ^.、 ^`^_ ■,.‐ ′.■■+h infρ r● cf■HIυ u6H νH■…“…………
lLI[」輛ith direcdon to the f1111l to pay applicable custonl duty with interestibe raected whhout fllihc

1悪

・
誌Ьじむi配

~t detredt。
21.06.2016.



[~F…
り郷/80‐ALC″m51雉

3灘Ⅷ
~
'Meet No/Date:3/80¨
I

iALC2|20t6
Iro.os.zoro

Defer
Dateizl.06.20l6編 曰 蕊「戸

~撤

λttυttηハmα 106.10.2015

that the firm's application has been sent to DEIT on 12.02.2016:Decision: The Committee noted
examination and comments.

I iCase is deferred to 21.06.2016..

Status:
Deferred

「
ICase No.:4/17/80¨ ALC2/2015 Paty Name:OSWAL PUMPS

ILIMITED
IMeet No/Date:3/80-     Status:

IALC2/2016           1Deferred
‐10.05.2016             .

56

,HQ File              RLA File              Lic.No/Date:3310030256  Defer
:01/80/050/00308/AM16/       :33/24/040/00006/AM16/       0710.2015              1Date:21.06.2016

‐Decision:The cOmmittee noted that DIPP vidc IDNo.12/37/2016¨ TSW/56 dated 10.05.2016 has
raised denciency in the nllll's application as under and decided to send itto the frm tO furnish reply:―  |

Reply submitted by the firm vide their letter dated 28.03.2016 has been perused which is not
proper and they may be asked to submit the following information:

1. Quantities of export items at Sl. No. 1& 2 in Nos. also in addition to their weights.
2. lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard Deficiency Format,

product wise.
export

Paty Name:POLY MEDICURE MeetNo/Date:3/80-
ILTD.                 IALC2/2016

‐10052016

Status:
Deferred

| 101/80/050/00389/AM16/    .:05/24/040/00306/AM16/
Lic No/Date:0510395851

0810.2015

HA論 ハS

Foreign Trade De"el: P' ' ^
biteC6rat" General of l-o;e'; - ' 'e

Deoartment of Commerce
[Jirs Bhawan, New Delhi

日3品掲50Ю“
田ハ剛α 焉闘脇蘊蔦

~~W漱
曹面直臣蔦蔦

I蕗再rhas b:en SenttO C&PC On 01・ 01・ 2016 for

13

ase is defelTed to 21 06.2016.
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iDecision: The Committee noted that the firm's application has been sent to C&PC on 01.01.2016 for
rexamination and comments.
lCase is deferred to21.06.2016.

Case No.:8/23/80-ALC2/2015  Parり Name:HINDUSTAN    Mcet No/Date:3/80-
‐RUBBER INDUSTRIES     ,ALC2/2016

110.05.2016

HQ File

101/80/050/00421/AM16/

60,Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP

(Chemical) vide lDNo.7l77l2016-TSW dated26.02.2016 in the firm application) letter sent to the firm
'on 19.04.2016 through email and decided to send final reminder to the firm to furnish reply failing
which the case will be rejected without further notice with direction to the firm to pay applicable

r rcustom duty with interest for EODC..

' ,Case is deferred to21.06.2016.

RLA File

:05/23/040/00292/AM16/

Status:
Deferred

臨 I

Status:

Lic.No/Datei0510395927

114.10.2015

Case No。 112ノ23/80-ALC2ノ2015 1Ptt Name:ISGEC HITACHI  IMcet No/Date:3/80-
lZOSEN LIMITED          IALC2/2016
1                  110.05.2016

HQ File:01/80/050/00425/AM16/RLA File
105/23/040/00296/AM16/

Decision: The commiftee decided to ratifo the norms based upon the written cm満ホ而蔦|

I]D No.12/37/2016/ 「́ SW/61 dated 10.05.2016 as under:‐

1.   Net Fabr:cated weight ofexportitem may be specified as 132 MT.

2.   VVord′
′
Relevant″ rnay be prefixed with the descriptions ofimport items at Sl.No.lto 4′ 8 to

ll,13′ 20,22&23.

3. Quantities of import items at Sl. No. 1 & 2 may be allowed as 99890

respectively as 1.05 Kgs/Kg. content in the export products

4. Quantities of import items at Sl. No. 3,4,t3 & 20 may be allowed as 1.05

Kgs. & 7200 Kgs.

Kgs/Kg. content in

the export products
I S. Total quantity of import items at Sl. No. 3, 4 & 20 put together may be restricted as 3000 Kgs. 

I

' 6. Quantity of import item at Sl. No. 5 may be allowed as 84 Nos. on net to net basis. Duty free

6lweightofthiSitemmaybeallowedasappliedfori'e.15000Kgs.inclusiveof2.05%wastage.
'. 7. Total quantity of import items at Sl. No. 6 & 21 put together may be allowed as 6 Nos. on net I

' to net basis. Total weight of these two import items may be restricted as 250 Kgs. inclusive of :

2.O4 % wastage as claimed by the firm.

i i 8. Quantity of import item at Sl. No. 7 may be allowed as 1 No. (a0 Kgs.) on net to net basis. :

. , , Total quantity of import items at Sl. No. I & 22 put together may be allowed as 2914 Kgs'

i inclusive of 2 % wastage.
I 10. Total quantity of import items at Sl. No. 9, 10 & 23 put together may be allowed as 1.2 meters ,

I (33 Kgs.) on net to net basis as claimed by the firm'

I 11. Quantity of import item at Sl. No. 11 may be allowed as 8 Meters. (20 Kgs.) on net to net basis

I , as claimed by the firm.
I I 12. Quantity of import item at Sl. No. 12 may be allowed as 5 Nos. (5 Kgs.) on net to net basis' 

l

, 13. lmport item at Sl. No. 14 may be allowed upto 2 % of FOB value of exports.

, 14. Quantities of import items at Sl. No. 1,5 to 19 may be allowed as 450 Kgs., 115 Kgs., 4717 Kgs.,

I I 3835 Kgs. &767 Kgs. respectively.

RA may take further necessary action accordingly.

叫
HARADHAN DASy 
棚 肥淵 硼柵
Department of COmmerce
UdyOg Bhawan,New Delhi

|
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i i |DEVELoPMENT ENGINEERS ''ALC2t20t6 :Approved i

' i ,lfO. 10.05.2016 : --I !- --*---=-*:.- -. ..."-.

i lra ffi'orsodso/oo4zlrerttol flin rirc li..Noroateosrblq6o20 -i-
'!At t t:051231040100317/AM16/ ;26.10.2015 i

i lO..iSoo: rne committ"" a".ia"J t" irtiry trl" no.r, u"r.d 6;" trrr *ritt", ...o*r.noutio, or orn 
:

i lvide ID No. nil dated 10.05.2016 (copy to be sent to the firm and RA). 
i1ii
Ii_Ly:g,rI" j,tgr::-::ry action a:grdlleY, _ _ _ l

F山"阻…胃囮屁 1濶
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げ

~° PTI FIB血

1濶

酬 ∈

邪

[5貯
面1/80/∞υ00423ハm″臨 00321ハⅢα       ■

~
i E" th" ;tten r"""**""d"ti* orl

I IDEIT 
vide U.O. No. 17(10)/2016-IPHW dated 19.04.2016 (copy to be sent to the firm and RA). 

I;t i

i iRA may take further necessary action accordingly 
I

I  Case No.:11ノ 23/80‐ ALC2/2015  Parり Name:ISGEC HEAVY   Mcet No/Date:3/80-     Status:
ENGINEERING LIMITED    ALC2/2016         1Approved

1005.2016              1

蘭    |
ID No.12l37l2016/TSW166 dated 10.05.2016 as under:-

7.NetFabricatedweightofexportitemsatSl.No.1,to17maybespecifiedasunder.

SI.

No.

Net     Fabricated

weight(M丁 )

SI.

No.

Net Fabricated
weieht (MT)

SI.

No.

Net Fabricated
weight (MT)

1 5.6 MT 7 56.5 MT 13 4.l MT |

H表吉書

`告

AN DAS

m鯉 :鮒硼鵬
3:鰐鳳 :l貿:器鵬

MEDICURE鰈 ¨

Ⅶα     B脂ち1回 6
Decision: The Committee noted that the firm's application has been sent to C&PC on 12.02.2016 for
examination and comments. Case is deferred to 21.06.2016.

15



3.

4.

5.

6.

7.

8.

9.

2 5.6 MT 8 56.5M丁 14 4.lM丁
3 81 MT 9 65.5 MT 15 111.l MT
4 81M丁 10 65.5 MT 16 7.3 MT
5 76 MT 11 76 MT 17 5.l MT
6 76M丁 12 76 MT

2. WOrd″ Relevant〃 may be prenxed wkh the descriptions ofimportた ems at sl.No.lto 5′ 15&|
16.

QuantLies ofimportitems at SI.No.1′ 2&3 may be al10wed as l.0417 Kgs/Kg.cOntent in thel
export products as c:aimed by the irm.                                  :

Quanttty ofimport ttem at sl.No.4 may be al10wed as 3162 Kgs.(2618 Meters)inclus市 e of21
%wastage.                                   |
Quantity ofimport ttem at SI.No.5 may be allowed as 204589 Kgs.(213076 Meters)inclusive l

of 2%wastage.

Quantky ofimport ttem at sl.No.6 may be al10wed as 8 Nos.on net to net basis.Duty free l

weight ofthis kem may be al10wed as 2895 Kgs.inclusive of 45.2%wastage after taking 20%|

recovery from scrap.

Quantky ofimport ttem at sl.No.7 may be al10wed as ll Nos.on net to net basis.Duty free l

weight ofthis kem may be al10wed as 45564 Kgs.inclusive of 8.4%wastage after taking 20%|

recovery from scrap.

Quantky ofimport kem at sl.No.8 may be al10wed as ll Nos.on netto net bas:s.Duty freel

we:ght ofthis kem may be al10wed as 49103 Kgs,inclusive of 40.9%wastage after taking 20%:

recovery from scrap.                                          1
Quanttty ofimport kem at S:.No.9 may be allowed as 2 Nos.on net to net basis.Duty freel

weight ofthisitem may be allowed as l1079 Kgs.inclusive of 28.5%wastage after taking 20%|

l    reCOVery from scrap.        、                                  |
‐ 10. Quantity ofimport kem at SI.No.10 may be allowed as 26 Nos.(9768 Kgs.)On net to neti
l      basis.                                                                            |

1 11・  Quantky ofimport ttem at SI.No.1l may be ailowed as 36 Nos.on net to net basis.Duty free l

weight ofthL ttem mav be allowed as applied fOri.e.52661 Kgs.inclus市 e of4.16%wastage.|
12. Quantky ofimportた em atsi.No.12 may be al10wed as 13 Nos.on net to net basis.Duty freel
weight ofthis kem may be al10wed as applied fori.e.61416 Kgs.inc:usive of 4.17%wastage.I

13. Quant:ty ofimportitem at SI.No.13 mav be al10wed as ll Nos.on net to net basis.Duty free l

weight of thisた em may be al10wed as applied fOri.e.9848 Kgs.inclusive of 4.17%wastage.|

14. Quantたy ofimpOrt kem at SI.No.14 may be al:owed as 34 Nos.(31018 Kgs.)On netto nel
basis.                                                                            |

15. Quantities ofimport items at sl.No.15&16 may be al10wed as l.0417 Kgs/Kg.cOntent in thel

export products as cla:med by the firm.   ・                             :
16.  Total quantity of import items at SI.No.15&16  put together may be restricted as 400001

Kgs.

17. Quanttties ofimport kems at SI.No.17 to 23(welding matetta:s)may be allowed as appliedl

fori.e.6210 Kgs.′ 3250 Kgs.′ 6500 Kgs.′ 400 Kgs.′ 200 Kgs.′ 9959 Kgs.&9959 Kgs.respect市ely.|
18. Quantity ofimport kem at S!.No.24 may be allowed as 340 Nos.(260 Kgs.)On net to netl

bas:s.                                                                            1

RA rnay take further necessary action accOrdingly.                                       |

冨
赫 鑓
鐵
鶉 蔦

巨ご面百
~~~~~~一――――

F正面百肩
~~~~~一――一

Meet No/Date:3/80‐

ALC2/2016
10.05.2016

Status:
Deferred

ILic.No/Date:0910062808 1Defer
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:01/80/050/003057/AM16/ 02.11.2015

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO r

No.3 (21)/16-TSW (B) dated 08.03.2016) letter sent to the firm on 19.04.2016 and decided to sendr
final reminder to the firm to furnish reply failing which the case will be rejected without further
,notice with direction to the firm to pay applicable custom duty with interest for EODC..
jCase is deferred to 21.06.2016.

Case No.:2/17/80‐ ALC2/2015 1Paty Name:AZAD
IENGINEERING PRIVATE
:LIMITED

:RLA File

:09/24/040/00429/AM16/

Meet No/Date:3/80-

ALC2/2016
10.05.2016~ 
■1:ヽ 6′b品 :o9166と ,恵 0う :Defer~

'    102.11.2015         1Date:21.06.2016

1鵬 d

168

:HQ File

i:01/80/050/00306/AM16/

lDecision: The Committee noted that the firm has not replied to the deficiency (raised by DHI vide UO
rNo.3 (2lyl6-TSW (B) dated 08.03.2016) letter sent to the firm on 19.04.2016 and decided to send
,final reminder to the firm to furnish reply failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for EODC..
lCase is deferred to 21.06.2016.

Case No.:3/l7I8O-ALC2/2015 Party Name: AZAD IMeet No/Date:3/80-

1織edENGINEERING PRIVATE   IALC2/2016
LIMITED                10.05.2016|

1責O File…

 … ……~

|:01/80/050/00307/AM16/

IRLA File

109/24/040/00431/AM16/

Lic No/Date:0910062810  1Defer

02.11 2015              1Date:2106.2016
1691=   ―      ‐                 

‐                                                  ___
| IDecision:The Committee nOted that the flrm has not replied to the deflcicncy(raised by DHI宙 de U0

1 1No.3(21)/16-TSW(B)dated 08.03.2016)lcttCr sent to the f1111l on 1 9.04.2016 and decided to send

l inal reminder to the■ rm to fumish reply failing which the case will be raected without ftlrthcr

l lnOtiCC With direction to the arm to pay applicable custom duty with interest for EODC..

| ICaSC iS deferrcd to 21.06.2016.

icas」雨ざ18/20/80-Attёう
"olζ

 l瓦L稿語面「6iヤ
~Mi赫

:                     :LTD.
1                           ,

1                           1

70111)晨|):50/00385/AM16/
RLA File

:05/24/040/00359/AM16/

iCase No.:14/20/80-ALC2/2015 1P額 りName:MAGNA
i               CLOSU斑 3S AUTOMOTIVE
| IPRIVATE LIMITED

Decision: The Committee noted that the firm's application has been sent to C&PC on
examination and comments.
Case is defened to21.06.2016.

IMcet No/Datc:3/80-

IALC2/2016

110052016

1Lic.No/Date:0510396179
102.11.2015

IMeet No/Date:3/80-

IALC2/2016

110.052016

Status:
Deferred

Defer      i
Datc:21.06.20161

31.12.2015 fori

Status:
Deferred

絆
,HQ Filc

卜01/80/050/00391/AM16/
RLA File

104/24/040/00171/AM16/
ILic.No/Date:0410161262  1Defer

03.11.2015 Date:21.06.2016

lDecision: The Committee noted that the firm has not replied to the deficiency (raised by MSME vide
,ID No. TL-130124148/2016-MMM&A-DCMSME dated 25.02.2016) letter sent to the firm on
19.04.2016 through email and decided to send final reminder to the firm to furnish reply failing
iwhich the case will be rejected without further notice with direction to the firm to pay applicable
lcustom duty with interest for EODC..
rCase is deferred to 21.06.2016.

野
17        HARADHAN DAS

朧謡翼:脇嘗躙増∬轟
3:出誦翼:l賀躙鵬

IDatc:21.06.2016



.rq File:01/80/050/00383/AM16/ RLA File Li..No/Dut",0510396303
:0512410401003701AM161 10.11.2015

72,'' lDecision: The Committee noted thatthe firm has not replied to the deficiency (raised by C&PC vide

,ou No.460l U672ot3-pc-il (pt.file) dated 10.02.2016) lener sent to the firm on 10.02.2016 and final l

reminder on 19.04.2016 through email and decided to reject the case with direction to the firm to pay

applicable custom duty with interest for EODC.

RA may take further necessary action accordingly

汗       ~   隅dl

FM7/20/80-ALC2/2015~神
聯 儡   ~~渕 、而

~剛
島

~1

1SUMISYSTEMSLl

臨山酬蜘量 I
Decision: The Committee noted that the firm has not replied to the deficiency (raised by C&PC vide I

oM No.4601116112013-pc-il (pt.file) dated 10.02.2016) letter sent to the firm on 10.02.2016 and final

reminder on 19.04.2016 through email and decided to reject the case with direction to the firm to pay

applicable custom duty with interest for EODC'
,RA may take further necessary action accordingly.

¨
甲製野鰈

罐
町 |

1    1__  __ 1^'11■ ^1^^´ ,.、 ″●´' い● ● い"                     11:^ヽ 1^″ ^ヽ+^・ ハく1020κ O/1つ1003s6/AMl6l ile plte Lic.No/Date:0510396342, rHQ File :01/80/050
, .:0512410401003821A}d161 16'll'2015
74,'- I)ecision: The Committee noted that the firm has not replied to the deficiency (raised by C&PC vide'

, .oM No.460l ll6U2O13-pC-[ (pt.file) dated 10.02.2016) letter sent to the firm on I 0.02.2016 and final ,

, reminder on 19.04.2016 through email and decided to reject the case with direction to the firm to pay

applicable custom duty with interest for EOD.C',

I l*" may take further necessary action accordingly.

「        |
15覇薦蕊蔦7~脇蔦蕊I鳥 lα  賭∬器C"Ю∞郎ヌB誰ちlЮ6"“ |.v I / ov/ vJv/ vv

Decision: The Committee noted that reminder to RA & the Firm was issued on 19.04'2016 throughl

email for hard copy of the application and decided to send reminder again to the firm and RA to send 4

iSetSOfapplicationtoDGFTforconsiderationfortheircase.

ICaSe iSdeferredto21.06.2016. 」

―一一一―一―一…一一―一――――一―
理 型哩型堅型咀型蜜聖潮 ―――蜘

1



furnish reply failing which the case will be rejected
topayapplicablecustomdutywithinterestforEoDC.

1

「 FtteN∝ "20慇
卜ALC22"」

1璃聴需W正
~1涵
菌
「

3/80‐

~聴
蕩
~1

1  ‐

l                     LTD(FORMERLY BAKER OIL 10.05.2016
^V V――・― ψ =―・ ,・         ‐ハ レし 4′ 4VIυ            υ cICrrCu     l

‐                   LTD(FORMERLY BAKER OIL 10.05.2016                    1

■0由お
~~~      ‐

1晨二人由お          ti8:、 3/Dit`:0316"七もウ」 158fer 
‐ |

78101/80/050/00410/AM16/    1:05/23/040/00340/AM16/    09.12.2015         Date:21.06.20161

1Decision:The COmmittee nOted thatthe■ 111l was asked to submit Essentiality ёι耗1■cate from DGHC
10n19・ 04.2016 thrOugh email and decided to send reminder to the■ 111l to fumish essentiality certincate

lfrom DGHC for cOnsideration ofthe casc.

i  l∨・・
 ・ ′・V・・´ViVし ■■■Vu5■ 1し 1■■●11●■■u ucし lucu ιυ 、じ1lu lcHHHuじ

「
ιo LnC IH HI IO Iurnlsn essentlallty certlilcate l

l糧 ::鵬 Tttitttギ… Q

rdecided to send final reminder to the firm to
rwithout further notice with direction to the firm .

Case is deferred to 21.06.2016.

ぽ

取 L卿 は К2/2016田
濡 P耐

珊 孵

証
~田 ~1

」
―

1鵬d
|

|           |

臨蕊蕊高蔦I「
~間
蕊jttI菰[i「
~

|二 itiNo′ Date:03ibttbiウ ,1  15さfei       ‐
14.01.2016         1Date:21.06.20161

Decision: The Committee noted that the firm,s application
rcomments. Case is deferred to 21.06.2016.

ffi;o4os2ol6f-i
i

」

1鷲榊 革驀i話:T肥露ユ黒

ICiseNo.:18/20/80¨

ALC2/2015

戸
|

791器轟泥5υOm32/AMl声
~翫
麓蕊薦冨薦

1   欝i沖

~ド
L卿 卜ALC2側 6[l:翌
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,offioo,
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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「 lcaseN∝
4″80‐ALC22m6~      ~      師i10.05.2016 

''

Lic'No/Oate:03 1080 1 773 Defer
HQ Pit. RLA File

;:01/80/050/00115/AMl7/:0319510401006541AM161r14'01'2016:Date:21'06'2016
lDecision: The Committee noted that DIPP vide IDNo.1213712016-TSW82 dated l0'05'2016 has

ff;:'#il"i;;y;"";; fi*,. apprication as under and decided to send it to the firm to furnish replv:- i

1. Net weight of indigenous items in the export product' 
^..^^* ^.^rrr rnr rrrico

\82.. 2, lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency Format, export product wise.

1 3. For net weight of components to be manufactured from import items at sl' No'1' 2&3' details

i oi.orpon.-nts with net weights thereof may be indicated'

4. Quantities of import items at sl. No' 4, 5 & 6 in Nos' also in addition to their weights'

: ' 5. Quantity of import item at Sl. No. 7 in meters also in addition to its weight.

r 6. Detailed calculations for the quantity of import item at Sl. No. 7 supported by length and:

I number of pipes/tubes in the export product'

I lcr." is deferred to2t.06.2016.

雷

蔽 繭 両

郡
認 鰍 子

駅 WM可
酢

酬訃
~甲

臨 蔦|:編l

|こ Iζ」ヽも::'''3'80:ALと
'/201`

:HQ File
1101/80/050/00133/AM17/

:51器脇5餅0劇 37AM爾

1[EElili3二iここEl

聰盟藉l認評
ns臥

|~鶉
|:鶉 「
~

rRLA File
'.:03 I 9 5 I 040 I 0087 2l AMI 6 I

Paty Name:ISGEC HEAVY
ENGINEERING LIMITED

一      |
vide letter F.No.03/95/0401793 I AM161227

issued on net to net basis under GN-4 forDecision: The Committee noted that RA has informed

dated 20..0l.2016 that the above mentioned AA has been

Engineering Product and decided to close the case'

na"rnuy tafe further necessary action accordingly'

lMcet No/Date:3/80-

IALC2/2016
‐
10.052016
~IFil】

il'「:勇

btt13慧b】477  1

:Meet No/Date13/80¨

IALC2/2016

HAど嘘吝誓云N DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi

leier F.No.03/95/040/875/AM16/2271

0n Repeat basis in tellllS Para 4.7.1&|

Status:
Closed

肝

Decision: The Committee noted that RA has informed vide

dated 1 1.02.2016 that the above mentioned AA has been issued

4.7 .2 of HBP (Vol.l) and decided to close the case'

RArnuy take iurther necessary action accordingly

げ

繭 面 に

照
珈 戸

耐

冊 r而

OJ

Decision: The Committee noted that RA has informed

dated 1 l.02.2016 that the above mentioned AA has been

ILic.No/Date:0310802481          ‐

11102.2016              .

↓iat itlま |:ヽ 816」 /う

`'646た

12/AM16/2271

issued on net tO net basis under GN-4 forl

Engineeringins Product and decided to close the case'

Status:
Deferred

20



|

1器品児5υOm ИAMw
:RLA File

i:05/23/040/00478/AM16/ 濶 儡蘇   |
lDecision: The Committee noted that DIPP vide IDNo.l2l37l2O16-TSW86 dated 10.05.2016 hasi
traised deficiency in the firm's application as under and decided to send it to the firm to furnish reply:- i1. lnformation in respect of sl. No. 3, 4,5,11 & 14 of standard Deficiency Format.

2. Quantity of import item at Sl. No. 3 in Nos. also in addition to its weight.
3. Quantities of import items at Sl. No. 4 to 6 in meters also in addition to their weights.

iCase is deferred to 21.06.2016.

ICase No.:5/3/80¨ ALC2/2016  :Parり Name:LLOYD Mect No/Date:3/80-

ELECTRIC&ENGGo LTD.  :ALC2/2016
110.05.2016

…

,1::l:|:i

|

I…

~…

IHQ File

l:01/80/050/00116/AM17/
IRLA Filc

105/23/040/00495/AM16/

Lic.No/1Date:0510397649

18.02.2016

rDecision: The committee decided to ratiff the norms based upon the written comments of DIPP
ItO No.tZi:Z/2016/TSW 187 dated 10.05.2016 as under:-

I

I Taking clue from sloN c-814, Advance Authorisation may be ratified as under:

vide i

1. Words "Upto 24OOO BTU" mentioned in the description of import items at Sl. No. 1 & 2 may be
changed to "18000 BTU".

Quantities of import items at Sl. No. l, 2, 3 & 5 may be allowed on net to net basis with
accounta bility cla use.

Quantity of import item at Sl. No. 4 may be allowed as 1.01 Kgs./Kg. content in the export

押7:

12.

products.
4. Quantity of import item at Sl. No. 6 may be allowed as 1.02 Kgs./Kg. content in the export

products.

Quantity of import item at Sl. No. 7 may be allowed as 1.02 Kgs./Kg. content in the export
products as claimed by the firm.

may take further necessary action accordingly.

!洩 cM∬

ili…
… …

岬 師 rt Produt tiSe1 0f St綱詞 Deficiency

06.2016.

|  ,Case No.:13/3/80‐ ALC2/2016

3.

５。　
　
Ｍ

卜91
:Pa●y Name:ISGEC HITACHI
iZOSEN LIMITED

Meet No/Date:3/80-

ALC2/2016
10.05.2016

lstatu.t
iDeferred
t

1

Ef..IRLA File

21

: IHQ File

貯
HARADHAN DAS

Foreion Trade Development Officer

bireciorate General of Foreign Trade

Deoartment of Commerce
UdYog Bhawan, New Delhi

講断面高 b′意0-~…
…

lALC2/2016

110.05.2016

10397646
18.02.2016 1.06.2016

:ision: The Committee noted that DHI representative present in the meeting has raised deficiency in
firm's application as under and decided to send it to the firm to furnish repry:-

Party Name:ELITE STEELS

10397640



Decision: The committee noted that DIPP vide IDNo.l2.l37l2.0l6-Tsw/89 dated l0'05'2016 has

l.ri."d deficiency in the firm's application as under and decided to send it to the firm to furnish reply:- i

' 1. lnformation in respect of Sl. No. 3,4,5,11 & 14 of Standard Deficiency Format'

,, 2. euantities of import items at Sl. No. 4, 5 & 19 in Nos. also in addition to their weights'

. ;. euantities of import items at Sl. No. 5 & 7 in meters also in addition to their weights'

,, ;: J,f"r"n." in export item at Sl. No. 2 and import item at Sl. No. 20 with use of this import

I item.

' s. Detailed calculations for the quantities of welding materials required for overlay (Sl' No' 15

' to 18) supported by overlay areas and thicknesses'

Case is deferred to 2l .06.2016.

,bui. No.'ra B*o-^Lci,ti,r6,paftvrraffiH?Bt HITACHI 

IHS#e:3/80-

1101/80/050/00124/AM17/ :05/23/040/00476/AM16/   118.022016 |       | |   115:16:】
  i 15乙 1'o16   1

Status:
Deferred

1需策
α
“
Ю
"7“
28荒ちlЮ6劉 6

thc wntten comments of DIPP videl

,uecision: The committee noted th;; DIpP vide IDNo.tltlltzoto-Tsw/go dated 10.05'2016 has,

, ^ ,raised deficiency in the firm,s application as under and decided to send it to the firm to furnish reply:- t,

,o ';"- 'i.i"r.*,"n 
in respect of Sl. No. 3,4,s,11 & 14 of standard Deficiency Format, export product I

i . wise.

Z. euantities of import items at Sl. No. 6 to 10 in Nos. also in addition to their weights'

, g. Detailed calculations for the quantities of welding materials required for overlay (Sl' No' 15 to

, 19) supported by overlay areas and thicknesses'

Case is deferred to 21.06.2016.

ICase No.:6/3/80‐ ALC2/2016   Parり Name:LLOYD
ELECTRIC&ENGG.LTD

HQ File

:01/80/050/00125/AM17/

rHQ File
, :0 I /80/050/001 17 I AM17 I

RLA File

:05/23/040/00490/AM16/

RLA File

:05/23/040/00499/AM16/
:__                    

‐

IDecision:The committCe decided tO ratltt the nOrms based upon
1lD No.12/37/2016/TSW/87 dated 10.05.2016 as under:―

.. l- - --t:r:^l ^^ ..-,1^r.I i faking clue from SION C-814, Advance Authorisation may be ratified as under: 
I

l. Words,,Upto 24OOO BTU" mentioned in the description of import items at Sl. No. 1 & 2 may be

9l -' 
changeO to "24000 BTU- 3000 Nos., 12000 BTU- 25oo Nos' & gooo BTU- 1500 Nos'"' I

, 't Z. Orrn",ia'", of import items at Sl. No. !, 2, 3 & 5 may be allowed on net to net basis with ,

accountabilitY clause.

3. QuantitY of imPort item at Sl. No. 4 may be allowed as 1.01 Kgs./Kg' content in the export

l       prOducts.

: 4.  Quantky of import item

i      products.

at Sl. No. 6 may be allowed as 1.02 Kgs'/Kg'

5. Quantity of import item at Sl. No' 7

products as claimed bY the firm'
may be allowed as 1.02 Kgs'/Kg.

RA may take firther necessary action accordingly'

W22 rmf,nonnN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Dcihi

content in the export

content in the exPort



vide letter F.No.03/95/040/996/AM16/138

issued On nct tO net basis under GN-4 for
,Engineering Product and decided to close the case.
rRA may take further necessary action accordingly.

ぽIttT  I濶抑=町 |

|

has been sent to DH1 0n 04.05.2016

11

「EI I_1  鰈耐
~町
¬

I luase 
No.:ei3lE0-ALC2l20l6 

lParty Name: MIBA DRIVETEC lMeet Nonaii::lSO- - istrtr.i 
-*i i ;rNDrA PRTVATE LTMTTED ;ALC2/2016 lDeferredI I __ i , lro.os.zoro i----'*

leo lno-F," |RLA Fir"- - t,"*;m;31rti066020 ID.* ----I l:0r/80/os otoot2o/AMt']!- l::irs ziqoroorcarrutar [i:;;;;"'J 
r rvvuuvzv 

]il}'lir,.ou.ro,uI r --
I iDecision: The Committee noted that the firm's application has been sent to MSME on 04.05.2016 forI lexamrnatron and comments. Case is deferred to21.06.2016.

F
,o*ffirn,

Foreign Trade Development Ori': F)r

Directorate General of Foreign lrade
Department of Commerce
Udyog Bhawan, New Delhi

「
~1続満碗百   ご

i i lLrD.
lss FQEI" mA Fre 

*
I l:01/80/0s0/001 I 8/AM l7l l:0s/ii,fia0/o0s0s/AM I 6/

i ffitt"" *t.air,"t trr" f"rt 
"pLlt."tl",I lexamrnatron and comments. Case is deferred to 21.06.2016.
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:01/80/050/00138/AM17/        :Uj/ソ
4/U4υ /Ulυ υ Z/AlVll υ′        V‐ ・0´・´ V・ マ

|                 ‐                                 1

1Decision:The COmmittee nOted that RA has infOmned Vide letter F.No.03/95/040/1002/AM16/1381

dated H.02.2016 that thc aboVC mentioned AA has been issued on Repcat basis in terrns Para 4.7.1&|

1 
´ _

|:IIIttRI13五
and 99nllnen登」9ase iSdefelTedto2■

06.2016.

1  4.7.2 ofHBP(VOl.I)and decided tO Close the case.

| IRA may take funher necessary aclon accordingly.

:U1/6U/UDU/υ υ lZO′ AIVll′ ′        V′ ′々
'′
V● ~~V― ― ― ―                                  ‐             ‐

lttet agtidしd lo ratify the nollllS baSed upon the writen commentS OfDIPP宙
del

lDecision:The COmml

100 1D No.12/37/2016/TSW/100 dated 10.05.2016 as under―

1.  Net Weight Of export product mav be speCified as 491.57 Kgs.

2.Quanuty ofimpOrt kem mav be alloWed as 2108.84 Kgs.as 4.29 Kgs./Kg.

export product after taking 6% recovery frOm scrap.

RA may take further necessary action accordingly'

「
under:-                                      1

cned as 283.05 Kg,          |
i as 2255.91 Kgs.as 7.97 Kgs./Kg.content in exporti

|

icrap.                                     :
||                                                                                          |

IRA may take further necessary actiOn accordingly.
|

J

24 HARIDHAN DAS
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi



102

IBOYCE MFGoCO.LTD.,
1

―
|

露臨:蕊|」ζ鳥|'~|
RLA File

:03/94/040/01071/AM16/

IDecision:The cOmmittee decided

ID No.12/37/2016/TSW/102 dated

P霞サName:GODREJ& IMect No/Date:3/80‐

IALC2/2016
110.05.2016

rLic.No/Date;0310803407 
1

17.03.2016

to ratifu the norms based upon the written comments of DIPP vide
10.05.2016 as under:-

1.

2.

3.

4.

5.

6.

7.

8.

10.

11.

12.

13.

15.

16.

14.

Net Empty weight of export products at Sl. No. 1 to 5 may be specified as 113.51 MT,
L24.48 MT, 64.78 MT, 66.54 MT & 66.54 MT respectively.
Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 to 3, 1.0

to 12 & 18.

Quantity of import item at sl. No. 1 may be allowed as 268522 Kgs. as 1.168 Kgs./kg
content in export items after taking 1/3'd recovery from scrap.
Quantity of import item at sl. No. 2 may be allowed as LS6}L2 Kgs. as 1.1L5 Kgs./kg
content in export items after taking 1/3'd recovery from scrap.
Quantity of import item at Sl. No. 3 may be allowed as 1154 Kgs. as 1.05 Kgs./kg. conten
in export items.

Quantity of import item at Sl. No. 4 may be allowed as 27 Nos. on net to net basis. Dut'
free weight of this item may be allowed as 6845 Kgs. as 1.05 Kgs./kg. content ir,

export items.

Quantity of import item at Sl. No. 5 may be allowed as 39 Nos. on net to net basis. Dut'l
free weight of this item may be allowed as20722 Kgs. as 1.05 Kgs./kg. content in expor,
items.

Quantity of import item at Sl. No. 6 may be allowed as 11 Nos. on net to net basis. Dut'
free weight of this item may be allowed as 2661 Kgs. as 1.05 Kgs./kg. content in expor
items.

9. Quantity of import item at Sl. No. 7 may be allowed as 16 Nos. on net to net basis. Dut,
free weight of this item may be allowed as 6648 Kgs. as 1.05 Kgs./kg. content in expor
items.

Quantity of import item at Sl. No. 8 may be allowed as 5 Nos. on net to net basis. Duty frer
weight of this item may be allowed as 4846 Kgs. as 1.05 Kgs./kg. content in export items.
Quantity of import item at Sl. No. 9 may be allowed as 6 Nos. on net to net basis. Duty frer
weight of this item may be allowed as applied for i.e. 63 Kgs. as
content in export items.

1.05 Kgs./kg

Quantity of import item at Sl. No. 10 may be allowed as 314.5 Kgs.(22.88 Meters) inclusivr
of 2 o/o wastage.

Quantity of import item at Sl. No. 11 may be allowed as L60 Kgs. (5.60 Meters) inclusive o
2 % wastage.

Quantity of import item at Sl. No. .

of 2% wastage.

Quantity of import item at Sl. No.
basis.

Quantity of import item at Sl. No.
basis.

12 may be allowed as 436.5 Kgs. (41.40 Meters) inclusivr

13 may be allowed as 154 Kgs. (34 Nos.) on net to ne

14 may be allowed as 1291 Kgs. (782 Nos.) on net to ne

L7. Quantities of import items at
as7442 Kgs. each.

Sl. No. 15, 16 & 17 (welding Consumables) may be allowet

18. Quantity of import item at Sl. No. 18 may be allowed as

of 2% wastage.
RA may take fuither necessary action accordingly.

202燎 .“a76M由→hdⅢ
|

:

HttAS
Foreign Trade DeveloPment Orlcer
Directorate General of Forc;;': - :.1e

Department of Commerce
Udyog Bhawan, New Delhi
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ICase No.:19/3/80‐ALC2/2016

|

Party Namc:GODREJ&
BOYCE MFG CO LTD.,

一
回
:03/94/040/01081/AM16/

罰

“

満 /D黒二3/801
1ALC2/2016
110.05.2016

ILic.No/DateЮ 310803451

118.03.2016

『
Ｆ¬

Λ
υ

iDecision: The committee decided to ratifu the norms based

IID No.12/37/2016/TSW/102 dated 10.05。 2016 as under:¨

1. Net Fabricated weight of export product may be specified as 97981 Kgs.

Z. Word ,,Relevant" may be prefixed with the description of import items at Sl. No. 1, 5 & 6'

3. Quantity of import item at Sl. No. 1 may be allowed as91772 Kgs' as 1'065 Kgs'/kg' content it

export item after taking 1/3'd recovery from scrap.

euantity of import item at Sl. No. 2 may be allowed as 15 Nos. on net to net basis. Duty frerl

weightofthisitemmaybeallowedas5676Kgs.as1.05Kgs./kg.contentinexportitem..
Quantity of import item at Sl. No. 3 may be allowed as 4 Nos.( 8 Kgs.) on net to net basis'

Quantity of import item at Sl. No. 4 may be allowed as 12 Nos. on net to net basis. Duty frer

weight of this item may be allowed as applied for i.e. 22L Kgs. as 1.05 Kgs'/kg' content il

export item.
7.

8.

expon ltem.

Quantity of import item at Sl. No. 5 may be allowed as 1371'6 Kgs'( 10'66 Meters) inclusive of '

% wastage. |

Quanuty Ofimport■ em at Sl.No.6 mav be alloWed as 87.l Kgs.(1.89 Meters)inClus市
e of 2 91

wastage.                               |。
wed as 30 Kgs.(6 Nos.)on netto net basis.    I9. Quantity ofimportitem at Sl.No.7 mav be al

10.Quantky ofimport ttem at SI.No.8 mav be allowed as 520 Kgs,(39 Nos.)On netto net basis.:

11.Quantities of import ttems at SI.No.9′ 10&11(Welding Consumables)mav be ailowed al

applied fori.e.1868 Kgs.each.         _ __ 
“   .…   _ユ =`―一 |

i ,r. li,I"inr-of irpon item at Sl. No. 12 may be allowed as 1.05 Kgs./kg. content in export item' 
i
{

l-,-r:-^r--l
lne *uy take further necessary action accordingly 

----i

‐  ICase No。 :28/3/80‐ ALC2/2016
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26 ,offioo,
Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Comm6rce
Udyog Bhawan, New Dothi
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菌麗匿壼菱垂萱翌賢萱E萱璽|ments.Case is deferred to 2

of DIPP vide

Parり Name:KUVAWALA IMeet No/Datei3/80-

ALC2/2016
110.05.2016 町 |1器器 ット

L EQuPMENT



,Decision: The Committee noteO ih;i RA has informed
,dated I 1.02.2016 that the above mentioned AA has been
4.7.2 of HBP (Vol.I) and decided to close the case.
rRA may take further necessary action accordingly.

Parり Name:M.J.GROUP

|

Inマ rHじ

1081:01/80/050/00142/AM17/

IHQ File

|:7]Υ
gle:GOLDEN ROLLS

|

I鵞鳳、蔦
…

:Liti｀も,5五おibち ibijjj46 158ユ :‐
~~  1

29.04.2016 IDate:21.06.2016

IHQ File

101/80/050/00139/AM17/
IRLA File

103/94/040/01098/AM16/ 129,03.2016

vide letter F.No.03/95/040/1098/AM16/144

issued On Repcat basis in terms Para 4.7.1&|

ALC2/2016
10.05.2016

IDeferred

●',′        .υ υ′4ノ ′Vtt V′ VV‐ υυ′nlVil υ′       zフ .υ付.′υlυ               lL

Decision: The Committee noted that hard copy of the application of the firm has not been rreceived
land decided to send relninder tO the fllHl and RA to send 4 sets ofappHcation along with onli ine data of l

the apメた江bn fOr cOnsderatbn ofthe case. |

Decision: The Committee noted that the firm,s reply
04.05.2016 for examination and comments.

Case is deferred to21.06.2016.

dated 03.05.2016 has becn sent to E》 HI

SoNo.57

Case No.A 02 Ⅳ〔/s.LⅣIT

(India) Pvt.
Ltd.,

HQF.No.01/80/162/00004/AM16/D

ES― I

Lico No.&
date

Meeting No.03/17 RA.FoNo.31/83/039/00004/AM15 3110065258

dt.06.02.2015Date:10.05.2016 Request fOr flxation of nollllS fOr

Annual  requirement  under  para

4.24(v)

S.No.58

Case No.A-03 M/s.   LMT

(Indi⇒   PVt.
Ltd.,

HQF.No.01/80/162/00008/AM16/D

ES― I

Lic.No.&
datc

Meeting No.03/17 RA.FoNo.31/83/039/00005/AⅣ l15 3110065291

dt.24.02.2015Date:10.05.2016 Requcst fOr flxation of nollllS fOr

Annual  requirement  under  Para

4.24(v)

\W.
HAR6-DHAN DAS

Foreiqn Trade Development Officer

Direciorate General of Foreign Trade

DePartment of Commerce
Udyog Bhawan, New Delhi

27

No/1Date:0310803600
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File File ILic.No/Date:1010059465
127.04.2016:01/80/050/00141/AM17/ 10/24/040/00006/AM17/

:ision: The Committee noted that hard copy of the application of the firm has not been received
decided to send reminder to the firm and RA to send 4 sets of application along with online data of
application for consideration of the case.
is deferred to 2 1.06.2016.

No.:30/3/80-ALC2/2016 No/Date:3/80¨

is deferred to 21.06.2016.

On



Decision: The Committee noted that the

04.05.2016 for examination and comments'

Case is deferred to2l.06-2016.

firm's reply dated 03.05.2016 has been sent to DHI on

S.No.59
HQFoNo.01/80/050/01550/AM09/D

ES.I

Lic.No.&
date

case No.A/R-121 NI1/s.Thellllax

Ltd.,Punc
3110036393

dt.11.12.2008
Meeting No.03/17 RA.F.No.31/24/040/002り 0/AIVIUソ

Date:10.05.2016

…

rК宙dOn ofno叫
′
~丁
111■IIIII石蔦瓦  y(raiSed by DHI宙 de U0

Decision:The COnllnittee noted that the flΠ
n has not replied to the deflciencl

No.3(14)/10-TSW(B)dated 19/02/2016)letter sent to the f1111l on 18.04.2016 and decided to send flnal.      ●■11  :_ム ^」 __,:工 ^,,+F."ィ hOr n^tiro with
reminder to the f1111l to fumish reply failing whiCh the case Will be raCcted withOut further notiCe with

directiOn to the f1111ltO pay applicable custom duty with interest fOr EODC.

Case is defelTed to 21.06.2016.

SoNo。60
/00220/AM15/D

ES.I

Lic.No.&
date

Casc No.A/R-91 NI1/s.  ISGEC

Hcavy

Engineering

Ltd.,

Yamunanagar

0510388030

dt.03.06。 2014
Meeting No.03/17 RA.F.No.05/23/04U/UUU04/AIVll D

Request for revision of norms
Date:10.05.2016

Decision:The col■ inittee noted that flm's request dated 03.08.2015 has been senttO DHI on 26.08.2015

for comments.

case is deferred to 21.06.2016.

S.No.61

ヽ̂^二 t^“ .TI^^^…
=Tな
rπ
=覇
百雨下薫萬TTた冨蔦扇面面百面面蔽雨万下憂再■s been scntto DHI on 26.08.2015

Decision:The cOmmittee noted that flrm's request

for comments.

Case iS deferred to 21.06.2016.

S.No.62

吟
HARADHAN DAS

28認謡翼:脇嘗躙1認ξ誕
3:鑑誦翼:l貿躙誦

/00538/AM15/D

ES.I

Lic.No.&
date

casc No.A/R-92 ws.  ISGEC
Heavy

Engineering

Ltd。 ,

Yamunanagar

0510392240

dt.02.12.2014
Meeting No.03/17 RA.F.No.05/23/040/OUjソ j/AIVll D

Request for revision of norms
Date:10.05.2016

HQFoNo.01/80/050/00043/AM15/D

ES.I

Lico No.&
date

case No.A/R-95 N1/s.    POWer

wind   Ld.,
Gurgaon 0510375759

dt.09.01.2014
Meeting No.03/17 RA.FoNo.05/24/040/UU544/AIV11 4

Date:10.05.2016 Requcst fOr flxation Qfn0111lS



Decision: The committee noted that firm's reply dated 12.09.2015 has been sent to C&PC on26.10.2015
for comments.

Case is deferred to21.06.2016.

S.No.63

Decision:The cOmmittee noted

for conllnents.

Case is deferred to 21.06.2016.

S.No.64

that firm's reply dated 26.02.2016 has been sentto C&PC on 08.03.2016

Case No.A/R-113 M/s.GodreJ&
Boycc Mfg.
Co.    Ltd.,

Mumbal

HQF.No.01/80/050/00662/AM16/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.FoNo.03/94/040/00884/Aヽ /115 0310792385

dt.26.12.2014Date:10.05.2016 Request for revision/amendment of
norns

Decision: The committee decided to modifu the norms based upon the written comments of DIpp vide ID
No.12/37/2016/TSW/113‐A/R dated 10.05,2016 as under:―

1. Quantity of additional import item at Sl. No. 20 namely, "lnspection port' may allow as 129 Nos.
(645 Kgs.) on net to net basis with accountability clause

RA may accordingly amend the AA suitably. However, Export Obligation Period will remain the
same from the date of issue of the AA.

RA may take further necessary action accordingly.

S.No.65

Casc No.A/R-136 M/s.

lヽotherson

Sunli Systems

Ltd.,   New
Delhi

HQFoNo.01/80/050/00473/AM15/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.FoNo.05/24/040/00301/Aヽ 415 0510391465

dt.07.10.2014Date:10.05.2016 Request for fixation of norms

Decision:The cOmmittee noted that the f11lH's

29.12.2015 for exarninatiOn and conlinents.

Case is deferred to 21.06.2016.

S.No.66

request dated 17.07.2015 has been sent to C&PC on

片
HAI

FOre19n Tr〔

DireCtOrate

29           3:;::

Case No.A/R-110 M/s.

Motherson

Sullni Systellns

Ltd.,   New
Delhi

HQF.No.01/80/050/00541/AM15/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.05/24/040/00407/Aヽ 415 0510377258

dt.27.01.2014Date:10.05。2016 Request for fixation of norms



Lic.No.&
date

HaRNo^0 1 /80 I 050 I 004r7/AM 1 5/DⅣys.UNI VTL

Preclslon Pvt.

Ltd.,Dhanvad

Case No.A/R-138

0310787040

dt.18.07.2014

5/040/00338/AM15Meeting No.03/17
Request for fixation of norms

Date:10.05.2016

U".ition, The committee noted that the firm's request dated 27 -07.2015 has been sent to MSME on

29.12.2015 for examination and comments'

Case iS deferred to 21.06.2016.

S.No.67

U..iti,on, The committee noted that the firm s request dated 27.07.2015 has been sent tO MSⅣIE on

29.12.2015 for examination and comments'

Case is defened to21.06.2016'

S.No.68

er recommendation of DHI vide

UO No. 3(225)ll5lTSW (B) dated 09.03.2016 (copy to be sent to the firm & RA)'

RA may take further necessary action accordingly'

S.No.69
面函雨面面薫而雨/00145/AM16/D
ES.I

Lic.No.&
date

Case No.A/R-178 M/s.

Donaldson

lndia    Filter

Systems  PVt.

Ltd.,Gurgaon

0510394576

dt。 16.06.2015
Meeting No.03/17 RA.FoNo.05/23/04U/UUU/4/AIV11 0

Request for fixation of norms
Date:10.05.2016

Decision:The COmnlittee noted that the f11111'S application dated 15.01.2016 has been sent tO DEIT on

15.03.2016 for examinatiOn and COmments.

case is deferred to 21.06.2016.

S.No.70
HQFoNo.01/80/050/00046/Aヽ410/D

ES.I

Lic.No.&
date

case No.A/R-179 M/s.Godrej &
Boyce Mfg.

30 *offi*N DAs .^

foreign iraJe DeveloPment O$:l
bit".ioittt General of Foreign Trade
-' -DePartment 

of Commerce

[oiog ehawan' New Delhi

HQF.No.01/80/162/00007/AM16/D

ES.I

Lic.No.&
date

Case No.A/R-139 M/s.  Auto
Comp  lndia
Pvt.     Ltd.,

Nashik

3110056333

dt.27.11.2012
Meeting No.03/17 RA.F.No.31/24/U4U/UU14Z/AIVll D

Date:10.05.2016 Request fbr tixatton ot nolTns
E

面丁薇而面蔽而疏而0037/AM14/D
ES.I

Lic.No.&
date

case No.A/R‐ 140 M/s.

Thyssenmpp
lndustries

lndia Pvt.Ltd.,

Pune

0310727653

dt.11.03.2013
Meeting No'03/17 RA.F.No.03/り 5/040/UUソ04/AIVll j

Date:10.05.2016 Request lor deletlon ol CXpon llcⅡ l

Sl.No.6,7,and 16ぶとits import item

Sl.No.18,19,20,352%36 ofnonnS



Meeting No.03/17 Co. Ltd.,
Mumbai

RA.FoNo.03/94/040/00941/AM10 0310503031

dt.19.01.2009Date:10.05.2016 Request for revision of quantity of
import item No.5 i.e.

"Forgings/Flanges SA336F1 l/Gr.1 1

Cl.3 shortfall of norms
Decision: The committee decided to modiflz the norms based upon the written comments of DIpp vide ID
No.l2l37 1201 6/TSW179-A/R dated 10.05.2016 as under:-

As firm has actually imported forgings covered in import item at Sl. No. 5 in raw condition i.e.
without machining and drilling, its quantity may be allowed as under:

L. Quantity of import item at Sl. No. 5 may be allowed as 91 Nos. on net to net basis. Duty free
weight of this item may be allowed as 53459 Kgs. inclusive of 35.5 % wastage after taking 20 %
recovery from scrap.

RA may take further necessary action accordingly.

S.No.71

Case No.A/R-181 M/s.Pruai Hcat

Exchangers

P宙.Ltd.,Na宙

NIIumbai

HQF.No.01/80/050/00657/AMl1/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.03/95/040/00558/AⅣ lll 0310603942

dt.01.12.2010Date:10.05.2016 Request for revision of norms
Decision: The cOmmittee nOted that the

15.03.2016 for exanlination and cOnllnents.

Case is deferred to 21.06.2016.

S.No.72

firm's request dated 25.02.2016 has been sent DIPP

Decision: The committee noted that
examination and comments.

Case is deferred to 21.06.2016.

the firm's request has been DIPP On 09.05.2016 for

S.No.73

Case No.A/R‐ 21 M/s.  Mvs
Engincering

Ltd。 ,New Delhi

HQFoNo.01/80/050/00087/AM13/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.05/24/040/00466/AM12 0510321214

dt.28.03.2012Date:10.05.2016 Request for fixation of norms
Decision: The committee noted that DIPP have given their observation in the case. NC decided to defer
the case for further deliberation.

Case is deferred to21.06.2016. \y-'--
HAR,.ADHAN DAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
Udycg Bhalv3n, \fow l)elfii

Case No.A/R-20 M/s.   Bliss
Anand Pvt.Ltd.,

Gurgaon

(Haryana)

HQF.No.01/80/050/00536/AⅣ l14/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.05/23/040/00425/AM14 0510377954

dt.31.01.2014Date:10.05。2016 Request for revision of norms

31



S.No.74
/00271/AM16/D

ES.I

Lico No。 &
date

Casc No.A/R-22 M/s. Micron

Instruments Pvt.

Ltd., New Delhi 0510394700

dt.25.06.2015
Meeting No.03/17 RA.F.No.05/24/040/UU14j/AIV11 0

Date:10.05.2016 Request tbr revtston oI norrns

e written comments of DIPP vide lD

No.12137 l20l 6ITSW 122-AlR dated I 0'05'20 I 6 as under:-

1.   Net Weight Of export product mav be specified as 661 Kgs.

2. Quantity ofimport tem mav be al10Wed as 2837.5 Kgs.as 4.29 Kgs./Kgo content in export

product aftertaking 6% recovery from scrap'

RA may take further necessary action accordingly'

S.No.75

Decision: The committee noted that the firm's request has been sent DIPP On 09.05.2016 for

examination and comments.

Case is deferred to21.06.2016

S.N 76

Decision: The committee noted that the firm's request has been sent DIPP On 09.05.2016 for

examination and comments'

Case is defened to21.06.2016

S,No.77

Decision: The committee
examination and comments.

noted that the firm's request P on 09.05.2016 for

レ
HARADl!AN PAR
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Department of cOmmerce
Udyo9 Bhawan,New De:hi

00217/AM16/D

ES.I

Lic.No.&
datc

Case No.A/R… 23 4ヽ/s.      ShiV

Industrics,

Ludhiana
3010103470

dt.23.04.2015
Meeting No.03/17 RA.F.No.30/24/04U/UUUOU/AIVll D

R"qlrett f"r amendment I

correction of norms
Datei 10.05.2016

.NO.

HQF.No.01/80/050/00112/AⅣ l16/D

ES.I

Lico No.&
date

case No.A/R… 24 M/s.Godra&
Boycc Mfgo Co.

Ltd.,Ⅳlumbai
0310794289

dt.02.03.2015
Meeting No.03/17 RA.F.No.03/り 4/U4U/UllU1/AIV11 0

R"qu.st f"r revision of Net weight

of export items at Sr. No'l ,2,3,4 of

NOTTNS

Datc:10.05.2016

/00230/AM16/D

ES.I

Lic.No.&
date        

′Case No.A/R-25 M/s. Tema India

Ltd., Mumbai
0310796994

dt.01.07.2015
Meeting No.03/17 RA.FoNo.03/95/040/001UD/AIV11 0

-Request 

for amendment of exPort

items at Sr. No.07 of norms
Date:10.05.2016



Case No.A/R-26 NI1/s.Tema lndia

Ltd.,NIIurnbai

HQF.No.01/80/050/00235/AM16/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.03/95/040/00285/AⅣ l16 0310797166

dt.10.07.2015Date:10.05.2016 Request for amendment of export

items at Sr. No.l l of norms

Case is deferred to 21.06.2016

S.No.78

Decision: The committee noted
examination and comments.

Case is deferred to21.06.2016

Decision: The committee noted that
examination and comments.

Case is deferred to21.06.2016.

Decision: The committee noted that the
examination and comments.

Case is deferred to 21.06.2016

Decision:The cOmmitee decided to ratitt the nOrlns based upon

No.12/37/2016/TSW/29-A/R datcd 10.05.2016 as undcr:‐

that the firm's request has been sent to DIPP on 09.05.2016 for

the firm's request has been sent E)IPP on 09.05.2016 for

firm's request has been sent to DIPP on 09.05.2016 for

the written comments of DIPP vide ID

Advance Authorizat:on may be ratified as under on repeat

No. 0310793108 dated 20.01.2015 ratified in Norms

01/03/2016:

basis as per firm's Advance Authorization

Committee Meeting No.24/80 dated

33 
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S.No.79

Case No.A/R-27 NI1/s.Lindc lndia

Limited,

Kolkata   West

Bengal

HQF.No.01/80/050/00221/AM16/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.02/24/040/00061/ANI11 6 0210205993

dt.17.07.2015Date:10.05.2016 Request for fixation of norms

SoNo.80

Case No.A/R-28 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00405/AM16/D

ES.I

Lic.No.&
datc

Meeting No.03/17 RA.FoNo.03/94/040/00456/ANI11 6 0310798769

dt.09.09.2015Datc:10.05.2016 Request for revision of norms

S.No.81

Case No.A/R-29 M/s. Gala
Precision

Technology Pv1.

Ltd., Thane

HQF.No.01/80/050/00210/AM16/D

ES.I

Lic.No.&
date

Meeting No.03/17 RA.F.No.03/94/040/00058/AⅣ l16 0310795758

dt.07.05.2015Date:10.05.2016 Request for fixation of norms



l.Word"Relevant"maybeprefixedwiththedescriptionofimportitemsatSl'No1'2&3'
2,Quantityofimportitematsl.No'lmaybeallowedasappliedfori'e.1o30ooKgs'as1.62Kg/

Kg. content in the export products at Sl No l'
3,Quantltyofimport|tematsl.No'2maybeallowedasappliedfori.e.l25o0Kgs.asl.62Kg,/

Kg. content in the export products at Sl No 2'

4. Quantity of import itei at sl' No 3 may be allowed as 19136 Kgs' as 155 Kg/ Kg' content in

the export products at Sl' No' 3 after taking 1/3'd recovery from scrap'

RA may take further necessary action accordingly'

*****
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Ministryonuri"rocsoluiii"flildiumEnterprises
Office of the Development Commissioner

Mechanical Division

Subject: AA no 3410041143 dated 16.04.15 for M/s Maksteel
wire Healds Pvt Ltd

The norms may be fixed as follows:-

o Relevant size of s.No 1 of items of import may be ailowed
for 2800 kg inclusiv e of 3.5%o wastage after aifect ing r/3,d
recovery for scrap.

o Relevant size of S.No 2 of items of import may be ailowed
for 4756 kg inclusive of 3.5%o wastage after affecting 1/3;
recovery for scrap.

o Relevant size of s.No 3 of items of import may be ailowed
for 998 kg inclusiv e of 3.5o/o wastage after affecting 1/3fr-
recovery for scrap.

o Relevant size of S.No 4 of items of import may be alrowed
for 2941 kg inclusiv e of 3 .5o/o wastage after affect ing r /3;d
recovery for scrap.

o Relevant size of S.No 5 of items of import may be allowed
for 5958 kg inclusive of 3.5yowastage after aifecting 1/3;
recovery for scrap.

o Relevant size of s.No 6 of items of import may be ailowed
for 1985 kg incrusive of 3.Sohwastage after affectin! ui;
recovery for scrap.

This issues with the approval of Director (ME)

€*

ID note nO TL-13024/13/2016-MⅣ IM&A―DCⅣISME dated

(K.S.SOdhi)
AD(ME)

10.05.16

吟
HARハ堅1↑黒頌oftCer

n ttrade
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DepartmentofHeavvindustry    tt1/6

NC― l Meeting dated 40/5/2016

NC may take a view

lD No AA No Name SIONC- 1647 /1742l GN-4/Repeat
53 _510395805 _Dee______  _ EP: Prefabricated pipings for Boiler HRSG

Item 1- Net to net under GN4

Item 4- L.}2KglKg content in EP

Item2,3-1.05Kg/Ke content in EP

54 510395804 Dee EP:Prefabricated pipings for Bo‖ er HRSG

ltem l′ 2-1.02Kg/Kg contentin EP

ltem 3′ to6-Netto net under GN4

64 510396020 Dee EP:Prefabricated pipings for Bo‖er HRSG

ltem l′ 2′ 9tol l-1.02Kg/Kg contentin EP

ltem 3to6-Netto net under GN4

1tem7′ 8-1.05Kg/Kg contentin EP

93 3110065982 Thyssen krupp Item

DypGF丁―DES― l

ふ

(K.K.fiwari)-
lndustrial Adviser

腔



Government of India
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2.TlteFoB value of export is (uS$ 6,960,000.00) and cIF value of Import is Rs 374'235'552'00

(us$5,581,440.00).

3. The application has been exalnined in the Departrnent of lnfollllatiOn Technology from

teChniCal angle.The items prOp                                       
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Departrnent of Heavv:ndustry    搬 謄

NC― I Meeting dated 10/5/2016

ID No AA No Name S10NC-1647/1742/GN-4/Repeat

馬R ξl∩ RQR只∩R Deo EP:Prefabricated pipings for Boiler HRSG

ltem l― Netto net under GN4

1tem 4-1.02Kg/Kg cOntentin EP

item2′ 3-1.05Kg/Kg contentin EP

54 510395804 Dee EP:Prefabricated pipings for Boller HRSG

ltem l′ 2-1.02Kg/Kg contentin EP

ltem 3′ to6-Netto net under GN4

64 510396020

/

Dee EP:Prefabricated pipings for Boiler HRSG

ltem l′ 2′9toll-1 02Kg/Kg contentin EP

ltem 3to6-Netto net under GN4

1tem7′ 8-1.05Kg/Kg contentin EP

/ 3110065982 Thyssen kru pp Item 1- t.12Kg/Kg content in EP

NC may take a view
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Department of Heavy lndustry
TSW(B)SecuOn

subject:Application of M/S tthyssenkrupp lndustries for rOtifiCation

Of norms AA no 0310727653 dt ll-03-13.

DES― I′ DG「F may kindly refer to the above mentioned AA of

M/S Thyssenkrupp lndustries. 丁he applicant has requested vide

thelr letter of dated 21-09-15 for deletion of export itern no 6′ 7&
16 attd consё quёntimport itern no.18′ 19′ 20′ 35′ 36.

丁he request has been e× nlined. 丁his Office agrees to firrrl′ s

request for deletion of export iterrn no 6′ 7&16 and importitern Oo.

18′ 19′ 20′ 35,36.

丁he above issues with the approval of I.A.(KK「 l).

DG「F,FTDO,DES― I
Deptt.oF HI′ UO No3(225)/15/TSVV(B)

Developttcnt Officer
09-03-16
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